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central, APMIKUaCRATIVE TBIBUNAL.JABALPURB SNai^jABAliPU^a

ORIGSCNAL application NO. 142 OF 2DI13

Jabalpur, ftiis the 10th of /pril^|2003.

Ho n' bl e Mr . R»K»l^ adhyaya,; M«[tb er (Admv •)
Hon''ble Mr .A^»Bhatnagar, Member (Judicial)

Balwant Rai S/o I8te Shri Atma Raoa
date of birth-5.6,1949r Asstt,
Administxative Officer, National Research
Centre for weed Ssienc^ Jcbalpur
Vo A-21, professors Colony,JJaipur. -;tf>PLICANr

(By Ad'^a4;6- Mr .VIjay Trip at hi)

versus

1. Union of India through
its Secretary,' Ministry of
Agriculture, Krishi Bhawan,
Nev7 Delhi.

2. The Indian Council of Agricxiitural
RESEARCH (CaR),'
thx)ugh its Secretary, Ministry
of Agriculture, Krishi Bhawan,
New Delhi.

3. The Director,
National Research Centre for
Weed S::ienC e, Maharajpur,J abalpur^; -RESPONDENTS

ORDER (ORAL)

Bv R.K.UDa<3hvava. Member (Admnv*) t

Thou^ he has moved MA NO .4 20/2003 for seeking

amendment, but learned counsel for the applicant stated

that the representation filed by the applicant on 3.4.2003

(Annexure a-8) consequent to the order of this Tribxinal

in OA Wo.449/1996 read with RA NO.V200 3 passed on

28.03.2003 may be directed to^diqposoLof by the re^cmdents,

2. We have considered the prayer of the learned

counsel for the applicant. In our opinion, ends of justice

would be met, if the r^resentation filed by the applicant

is di^osed of first by the reapond&ats. The applicant
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may be at liberty to ̂ proaPh this Tribunal again to raise

his grievance, if he is aggrieved by the orders of tfc# re&-

ponde^ts. In this view of the matter, the applicant is

directed to send a copy of this order alongwith a copy

of the representation to the re^ondent No»2 within a

period of two weeks from today. In Case, the applicant

wants, he may file a fresh r^resentation to respondent

MO,2 also. Inc ase, the ̂ licant complies with our

directions, the re^ondent MO,2 is directed to deoide

the representation of the ̂ plicant by reasoned and

qpeaking order within a period of four weeks from the

date of receipt of copy of this order, under intimation

to the ̂ plleant,

3. In view of our directions in the preceding paragraph,

this Original Application is di^osed of at the admission

stage itself.

(A«K.Bh§tnagar) (R«K«Upadlyaya)
Member CJddic 14) Mefeber(Admnv.)

TBtesr ̂  afr/soi
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an-ifiqRK cKTdcn# tcf r/O




